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U8 A3 H6CT &¥OT ¥ 75 faeet ¥ Tarfysy
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ITdET & an7 5 1v aga=y & w3 FFATT
S 3T G wrEer A1t gfauard gama
of e st ug gfafyaa faur are 5 gfasy
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AR FuTAry fiary fhmae grufisar & smare
qT &% 1° |
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fuf ot IRT v arwra s daer gEgd $3q ;-

* ug GF {6 $TAT ¥ To fowit ¥ fagread
A gum &&r & gTem sur a5 & § 1 ¥ 12 §
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DELHI VIDHAN SABHA
LIST OF BUSINESS

* Friday, March 22, 1996 / Chaitra 02, 1918 (Saka)

2,00 P.M. 5

QUESTIONS

Questions entered in a separate list to ke asked and
answers given,

PAPERS LAID ON THE TABLE OF THE HOUSE

Shri Sahib Singh, Chief Minister to lay on the Table
Of the House @ copy of the The Delhi Lokayukta and
Upalokayukta Act, 1995 (Act Neo 1/1996) .,

CALLING ATTENTION

Prof. P.K. Chandla :
Shrl Nand Kishore Garg :
Shri Vasdev Kaptan :

to call the attention of Chief Minister to the.
siltuation arising out of closure of the main‘’

markets of Delhi in view of the possible imple=-
mentation of 'Delhi Rent Act’, ' '

PRESENTATION OF REPORT OF THE COMMITTEE
ON PETITIONS

Shrli Mewa Ram Arya :
Shri Madan Lal Gaka g

to present to the House the First Report
of the Committee on Petitions,

INTRODUCTION OF BILLS

Shri Sahib Singh, Chief Minister to move for
leave to introduce 'The Delhi Lokayukta and
Upalokayukta (Amendment) Bill, 1996°. :

AlLSO to introduce the Bill.

(Hon'ble Speaker has been pleased to allow
introduction of ‘The Delht Lokayukta and
Upalokayukta (Amendment) Bill, 1996' under
Rule 23 of the Rules of Procedure and Conduct
Of Business in this Legislative Assembly of
the N.C.T. of Delhi.)

SPECIAL MENTIONS

Matters to be raised by Members as given in separate
118t




PRIVATE MEMBERS® BUSINESS

PRIVATE MEMBERS®' RESOLUI'IONGS

/ 1. Shri Mukesh Sharma to move the following resolution:-

i g " This House resolves that all internal and
o external civic amenities be provided to the
i Group Housing Socities situated in all parts
/A ‘of Delhi as per the terms and conditions made
& at the time of allotment of land and this
3 may be ensured that problems pertaining to the
internal civic amenities are disposed off on
priority kasis by the Govt, and other allied
agencies.,"

2. - Dr. A.,K., Walia to move the following resolution 3=

" This House resolves that East Delhi having
1/3rd population of Delhi be given 1/3rd of
Delhi‘'s total water supply."

3. Shri Mewa Ram Arya to move the following resolution:-

" This House resolves that the present Mini
Master Plan which is in vogue for rural
development be renamed as "Deen Dayal
Gramothan Yojana" and this may be con=-
verted into an autonomous body."

4. Shri Gauri shankar Bhardwaj to move the following
resolution :-

" This House resolves that all the portions
having illusory concepts and views based on
Western ideology be deleted from the Text
Books prescribed for Primary to Senior
Secondary level (from Class I to XII) in
Delhi Schools published about Vedic Lit-

i erature, Indian Culture, Political Science,

g Sociology and Philosophy and the same be

3 substituted by relevant facts/portions as
have been established by historical researches
and archaeological evidence so as to make

| the students aware of the real Indian vision

: and facts, with a view to carry out the

above curriculum amendments, & Committee
of Educational Experts including historians
and eminent academicians be constituted
which shall submit its recommendations to
NCERT and Delhi Text Pook Bureau regarding
revised syllabus for approval.,"

e Shri Madan Lal Gaba to move the following resolution:-
" This House resolves that for the cultural
development of chilldren of East Delhi, all

necesgsgary arrangements bhe providad by
formulating 2 scheme for setting up a
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“)// Bal Bhavan in Yamuna Sports Ccomplex for alle
£t round mental and jntellectual development of
/ children.
B8HORT DURATION DISCUSSION
8e Shri Ramvir Singh Bidhuri to raise Short Duration
Discussion on the situation arising out of non-supply eof

water to unauthorised colonies.

( As per ruling of Hon'ble Speaker the discussion
will start at 5.00 P.M.)

P.N. GUPTA
SECRETARY



